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fShri Janardhana Poojary]

My. Hon. friend is a lawyer, I also hap-
pened to be a lawyer and I know how to 
rcbul the arguments of the Hon. Member. 
And if there is an insinuation, I also know 
to insinuate others. But my submission is 
like thw. If he refuses to understand the 
reply, nobody can help it. And if tJxis is 
the way of presenting himself before the 
House, I do not have to say anything. 
Thank you very much.

MR. DEPUTY-SPEAKER: Fortunately 
both of them are lawyers and the insinuat-
ion is very much common to them.

1 5  hr.s. .

SHRI SUDHIR GIRI (Contai): Since
we achieved our freedom in 1947, Govern-
ment has been proclaiming a policy that 
disputes concerning the working cla-ss 
people will be settled through negotiations. 
But now we find in the very instant ease 
that it has unilaterally declared the age 
of retirement of LIC employees.

TH P MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS 
AND HOUSING (SHRI BDTA SIN G H ); 
Is ht speiikini! on the R;iilwav Budget. 
Sir’’

MR. DEPUTY-SITAKHR; No; on the 
Calling Attention, Mr Giri is the last 
lupKuter on it. 1 have allowed him as a 
special case. Mr. Giri. put the question 
Fitraighi.

SHRI SUOHIR CilRl; Before puttinti 
the question, 1 am making certain <iubmis- 
sions.

MR. D F - P U T Y - S P J - . A K H R :  A  v e i >  g(M>d 
foundation, with concrete and cement, has 
already been laid by Mr, St>mnaih Chatter* 
jee and otherv Ml of you belong to the 
same party.

SHRI SLIDHIR tilR I In view ol this 
background, is the Government ready to 
come to a settlement through negotiations, 
by sitting with the different unions together 
and talking to them? My specific quc'ilion 
it thii, and 1 want a specific answer.

SHRI JA N A RD H A N A  POOJARY: So 
far as this issue is concerned, this is a 
settled one, and there is nothing few dis-
cussion.

J5.02 hrs.

MATTERS UNDER RULE 377

MR. DEPUTY-SPEAKER: Now mat-
ters under rule 377, Shri Virdhi Chander 
Jain.

(i) E x p l o i t a t i o n  of l i g n i t f  d e p o s i t s  i n

R a j a s t h a n .

SHRI VIRDHI CHANDER JAIN (Bar- 
m e r ) ; There is a huge store of lignite 
in Rajasthan, especially in Kapiirdi (Bar- 
mer district) and Marta Road (Nagaur 
district). The Rajasthan Government, 
through its Mines and Geology Directorate, 
has completed the preliminary investigation 
of lignite deposits in these two selected 
blocks.

The results achieved so far are very 
encouraging, and it is expected that de-
tailed i n v e s t i g a t i o r L S  will b e  earned out 
by the Mineral Exploration C'orporation in 
an area of 9 Sq. Kms. in Meria and 6 Sq. 
Kms, in Kapurdi. It has been estimated 
that these i n v e s t i g u t i o n s  would provide 
a b o u t  30 lo 3.*' m i l l i o n  tonnes of r e s e r v e s  

in each of thc?« a r e a s .  The quality of 
l i g n i t e  a v a i l a b l e  in t h e s e  iirea^ compares 
favourably with t h a t  o f  Nayveli. The 
Kapudi arey s h o u l d  btr t a k e n  f i r s t ,  a s  it 

is r e p o r t e d  t h a t  it is m o r e  p i ^ j c i i s i n g .

The Central .Mineral HApUnation C-or- 
poration is requesteti take up the work 
of detailed exploration and the Depart-
ment of coal of the Government of India 
is requested to provide necessary funds to 
(he Mineral Fvploration Corporation for 
this purpose.

A>> lignite is to be used mainly for 
power generation, the Department of Eco-
nomic Affairs and Energy are also request-
ed to consider a long-term collaboration 
programme with the appropriate foreign 
organization, not only for the exploration, 
but also for setting up thermal plants in 
the area.
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The exploitation of the lignite resources 
in the desert area of Rajasthan will ulti-

► mately pave the way for the advancement
of (he State.

{ii) M a l pr a c t i c e s  i n  s e l i -c t i o n  o f

STUDENTS 1-OR ADMISSION l O  EDUCA-

TIONAL INSTlT iri  IONS, SPECIALLY IN

T a m i l  N a d u .

t DR. V. KULANDAIVELU (Chidani-
haram ): I would like to draw the inintc- 
diate atlenlion of Ihe House and ihe Union 
Ministry of Education to the serious plight 
of the poor and the underprivileged in
the matter of admission to the educational 
institulion5 particularly in Tamily Nadu,

When a student to be uninfluencial and 
poverty-ridden he or she could not be 
accommoJatcd in the profcs»sional courses 
however bright his|hcr untecedents and 
education career may he. The reason for 
the deprivation lies in mal-administration 
attended with mal-practices. With a rare 
exception to the devoted colleagues, the 
private institutions are generally taking 
advantage of this situation. Selection to 
the professional courses like Medical. 
Engineering, Agriculture, Polytechnic and 
industrial training courses etc. and the 
publication of the results are subjected to 
undue delay for the same reason; and the 
innocent public have to face much hard-
ship. The institutions can claim confiden-
tiality in respect of rccords which would 
reveal the eligibilities of the selected candi-
dates, but the fact is that the exploitation 

^ and malpractices continue to persint.

Unless the problem is seriously view-ed. 
there may not be a maintenance of justice 
to the poor and the under-privileged. So,
I urge upon the Union Government to 
curb this evil strongly.

15.03 hrs.

[D r. RA.irNDRA K u m a r i  B ^ j p a i  in the 
Chair}

(Hi) N e e d  f o r  s m a i l  i n d u s t r i e s  l n 
BJd a r  D i s t r i c t  o p  Ka p n a t a i a .

SHRI NARSING SURYAWANSHT 
(Bidiir): The Central Planning Commiv

ston has declared tiidur District as a 
chronically backv^'ard area. The problemii 
on account of absence of industries are 
accentuated by the dry belt here, wliere 
agriculture is an impossible avocation. 
Hidar Di'.iriLt is also a no industry district. 
Unfortunately, Bidar is also a drought- 
prone area. The people seem to wither 
away as a conscqucnce of unemploynieot 
and due to the neglect of the Centre. The 
Centre should allot liberally funds for 
setting up small industrial units fit for 
such dry areas, since the State is unable 
to expand its avenues for raising resources. 
Khadi and Village Industries Comnii.S3ioii 
should be directed to encourage local 
people in self-employment. Tlic dry farm-
ing techniques are lo be taught to the 
local people. Drought-prone area program-
mes are to be implemented here. The 
Development Commissioner of .Small In-
dustries and the National Small Industrie.^ 
Commission should be directed to conduct 
surveys of this area so that small suitable 
units can be set up. One of the nationalised 
banks should be directed to adopt a taluk 
o r  two henc for industrial development. 
Employment opportunity should thus be 
generated through setting up of small in- 
du^itries in semi-urban and urban arcai and 
tiny units in rural areas of Hidar Diatricl. 
The Centre should immediately. save this 
district from devastation beyond repaid.

(iv> f'ROBLEMS BLING fACED HV HAND- 
L(K)M WEAVERS.
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••TTie original speech wai delivered in ICannada.


